a5 ke

ber of matters ctime NP, as yepu fave
yourself gaid, ang It is mﬂph
and every matter will take the form
of 3 formal motion. It i much better
it you ajlow a few matters to be
raised just like this, under Rule 377,

minute or two for this matfer to be
stoted and the Minister may make a
statement thereof at a  convenient

v

MR SPEAKER: Kindly sit down.
I will explain it. The position ig like
thie. It is for the Speaker to amess
which will come today, what will come
the other day, etc. and what will come
under Rule 377; but that is 54 different
matter. When you just get up ab-
ruptly and spring a surprise like this,
how iz it possible? When such hum-
ble submiasions cOme in & very empha.
tic and shouting manner, they be-
come a problem for me! I that ie
the type of humble submission, I
don't know, what will be the other
types of submissions.

Order please. 1 have passed on to
the next ftem. Shri R. V. Swami-
nathan,

1219 hrs,

DEMANDs FOR GRANTS, 1975-76—
Contd.

Ministry of Agriculture anq Irriga-
tion—Contd

SHRI R, V. SWAMINATHAN
{Madurai); Sir, Agricultural produc-
tion hag gone down for the past three
or four years continuously due to
fajlure of the monsoon. This ig the
situation in the country as a whole
but in Tamil Nadu this year there is
complete failure and very difeult
eondition exists in Modursi, -Remnad
and some other distriots. People are
under harrible conditions, due to
failure of monsoen. Ewen the hom.
‘Minister, Mr. Shinde visited Madurai
and Ramnad districts and he has seen

ARRIL & W Deuewisdon oy A

AnLer - 3

kg cung o T

are there. It is not oaly o
production ., which hag failed but
power-tut iz :also there. Power has
olso failed. Today even in the month
of April there ig 75 per cent power
cut which hag been imposed in Tamil-
nedu. We don't know how long this
ip going to be there. Food ig not
there; power is not there; even water
is not there; in the city of Madras
water is being given once in two days
or three days. Such is the horrible
condition there. How are we gowng
to solve the problem? Whoever rules
the State, the Centre, cannot shirk its
responsibility. The Centre hag got
its responsibility which it must dis-
charge. The people have given us
the mandate and we have to fulfil
that. Therefore, I would like to say
that the Centre has got a duty end it
must discharge this duty. The Min-
istry has to perform itg duty so far as
Tami! Nadu is concerned. Already
some relief measures have been taken
which have given some relief to the
poor farmers but the small farmers
and the marginal farmers find it diffi-
cult ag they could not get any help

They have no money. Whatever little
gram they have produced with the
help of lft irrigation, well irrigation,
etc. js also being taken away by the
departmental people, in the name of
procurement. We cannot understand
why thig 15 being done specilly
when the Minister knows that there
is g failure of monsoon and he has
himself sesn with his own eyes the
conditiony of Tamil Nadu. Why is
the procurement being latroduced
there? Suppese in a house, a Jemily,
consisting of four or Gwe people, has
got 30 bags of paddy. The depprimen-
tal people will go to them and say
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et has fized the pricy very low.
They have fined the price of paddy
o Ra. ). per quintal. 1t ig not

koewn how the price js fixed

These things are mot at ail taken in-
to consideration by the Agricuitural
i Commission. It jg hightime
that the Commission is abolished.

i

any confidence in the
Priceg Commission. Perhaps the
Minister might have got confidence in
them. The farmerg have lost their
confidence in them. Even the Mem-
bers of Parliament have lost their
confdence in them. They are not
ableé to prevail upon the Government
to give farmerg the adequate
Yuantity of fertilisers at a ressonable
price. Govermment is not able to
convine, the Commission. If the
Commission says something, they
gimply have to accept it I think it
{s not fair at all. The Government
shou}d themselves take up this gues-
tion and Aix a remunerative price.

1 now cone to river valley scheme.
Couvery Water dispute ig there.
When new partieg are formeq with
Stats; they start fanning out regio-
hlism. And the Ministets are natu-
rally afrald of these regional slogans.
Amdi;nukm;beenmatedfor

wo years qr 80 some
m votiferous g:ople. n order
& satlily them they simply supfirt

#ge this with Karnataks Government.
8, it is not enly in regard to Cau-
very. Thers afe multy rivers. There
ave. hundgeds of river valley achewmes.
in the pountry. In esch State, they
have got a problem. When we talk
to bon. Members, we fing that all of
got problemg in regard to
valley achemes. Therefore,

powers and they should settle the
matter. There is no use of convening
Ceonferences of Chief Ministers and
Irmgation Ministers, talking to them,
trying to persuade them ang then

come out with a statement that the
talks have failed, and therefere, they
ara not able to gettle the matter. How
long you can do this? Is it not the
time 1o take it up? I would appeal
to the hon. Minister and to the
Government that they should fake it
up and appoint a high powered com-
mission.

Sir, in regard to fertiliser, it |is
unfortunate that the installed capacity
is not being properly utilised and I
understand that only 50 per cent of
the installed capacity is being utilised.
What is the reason? They may say
that there is coal shortage, there is
power shortage and so on and go forth
They can go on giving reasons, one
or the other. But what iz the solu-
tion? Therefore, Government should
come forward and take up the ques-
tion of producing more fertiliser and
see that this is properly distributed to
the farmers. Now, there are so
many agencies. Al these agencies
huve completely failed and farmers
are not able to get fertiliser at rea-
sonable price. Therefore, Govern-
ment shoud take steps to see that
fertiliser §s made available to the far-
mety at reasonéble price.

Sir, then, there is the problem iw
regard to water. Leave alone water
for irrigation purposts. There showld’
be sufficient water for dritking pur-



time The area was in Madrag State
before 1947 or 104. It was a compo-
‘gite State. Most parts of Andhra
Pradesh except the Hyderabad State
avea, Malabar district in Kerala
as well as South Kanaras were all in
the then composite State of Madras, At
thtat time, this scheme Was drawn up.
“Then, there was some tvouble and a
separate Andhra State was created.
Now, they say that they will not give
the water. We talk about integra-
tion. We also say that we should
think in termsg of one country end
that we are all Indians. When you
talk of integration and when you
talk of one country, you should also
see that your brothers living in oue
corner of the country do not suffer
for want of water. If you are not
able to give drinking water, what is
the use of talkig about integration?
The leaders of the country should
come forward and tell the people that
they should not raise such kindg of
objections.

Sir, 1 have already submitted about
the price. Sir, agriculture is in the
safe hands of our leaders hke Babu
Jagyivan Ram and Shri Shinde. We
have able leaders. Yet, trouble and
dufficult condition is there in Tamil
Nadu. Power shortage, Food shortage,
water ghortage for drinking and
what not. To be or not to be is the
question in Tamil Nadu now. There
is sumething wrong in the State of
Denmark. There is something wrong
in the Tamil Nadu. I would appeal
1o the hon. Mimister to visit the
State once again and see the condi-
tions there go that proper help can be
given to the people of Tamil Nadu.

THE MINISTER OF STATE IN
"TRE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI
ANNASAHEB, SHINDE): have
extensively toured the State. Bhri
R. V. Swaminathan: With these
words, suport the demands.

SHRI H. M. PATEL (Dhandh-
uks): Mr. Speuker it agricultursl
productian has to be mm the
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grestest sttention has'to Be given to
four .factors. First, yeedy should be of
the right quality, improved, high-
yielding varieties of seeds. Then fer-
dilisers, pesticides and water. As
Tegardg these four factors, it is inte.
resting to see that Clovernment or
the Ministry does not appear to have
paig any attention to cvertain mal-
practices that have crept into these
matteys. Take, for instance, esseds.
There is no mention at all of the fact
that a large percentage of these s0-
<alled improved or high-yielding va-
rieties of seeds is aduiterated. What
steps has Government taken in this
regard. Is it not of vital mportance
that seeds should be pure ang un-
adulterated? Their effect on produc-
tion is very great Therefore, from
this point alone, all possible steps
should be taken to prevent adutera-
tion The farmer suffers because he
spends money on costly geeds in order
that he may get the best possible
yield, but finds that the seeds are
adulteruted Why has not Govein-
ment taken up this question in ils own
hands? Every State Government in-
terferes in thiz matter. In fact, mui-
tiplication of seeds is done under the
ort * of the Agriculture department
in State after State and yet when
it comes to thewr quality control ade-
quate machinery does not exist.

Then you come to the question of
fertilisers. Again these are of vital
importance What hag happened? At
one single stroke, Government has
doubled the prices of fertilisers and
expects farmers to procure them in
the required quantities knowing full
well also that Government fixes the
prices of what they produce at a level
which makes it impossible for the
farmerg to pay these high prices for
fertilisers.

The previoug speaker referred to
the Agricultural Prices Commisslon.
Th Commiission has fixed the price,
say, of wheat, at a certaln jevel with-
out taking into account the cost of
production of the farmer. Yester-
day, & member of the advizory com-
mitiee to the APC stated that hg has
seng in his resignation for what use
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was it for him to remain on the com-
mittee if no importance way ever
sttached to the advice tendered on
such' a basic matter as coat of pro-
duction? If cost of producion is not
taken into account, it k~difficult to
see on what basis the APC fixed the
prices. What are the considerations
that weigh with the Commission
not the cost of production? Thizs is
@ very important point to which, the
Minister, it is hoped, will give a very
full and detailed answer. It is not
enaugh to repeat what the Commis-
sion vays. What is needed is positi-
‘vely to state the reasons for not giving
any weight to the cost of production.
Severel agricultural universities have
carried out surveys—that is to say
objective evidence exists—and the re-
sulty of these surveys are available.
Punjab Umiversity carried out a sur-
‘vey and other research gtudenis have
so and have ponted out what the cost
of production would be, For instance.
in regard to wheat, they have arrived
at the finding that the cost of produc-
tion would be in the region of Rs. 120.
Yet the procurement price fixed 18 Rs,
105, What is the justification for this,
in the face of the fact that the price of
‘fertiliser, an important input, has been
doubled?

Now the third ingredient, pesticides,

Similarly, pesticides. The prices have
increased considerably and what s
‘worve, many types of pesticides that
are in the market today are adullerat.
ed. What steps have the Government
taken 10 ensure that the pesticides that
arg in the market for sale to the far-
mers are of the right quality and are
not adulterated ones? Is theres any
machinery? In regard to drugs at
least in name, there is a drug controller
in every State to see that the drugs
Bold sre not adulterated. In regard to
pesticides, have you sget up any
‘machinery to ensure that pesticides are
not adulterated?

Last, but not the least important fac.
‘tor for maximisation of agricultural
‘production is water. They say they
have programmes for increasing irri-

ties. Dur the Fourth
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derable additional area under irriga.
tion go that they could have assured
water supply. They have gimilar pro-
grammes in the Fifth Plan. Why is it
that & number of these projects are
not completed within the time-
schedule that is laid down? Why is
it that a number of most desirable
projects are not even taken in hand
for years for one reason or another
and the majority of them are
held up because of inter-State
water disputes? What steps have
been taken by the Govern-
ment to resolve those disputes® They
say that they have no powers? What
is the good of their saying g0 when
the ruling party ig today in a position
to pass any legislation that is desires,
even to amend the Constitution as
often as it hkes? And vet it does not
take steps to settle these issues, which
would result ip self-sufficiency in food-
grains and also in respect of many vital
cash crops needed for important
industri~« Vhy js it that we are

unable to take any steps to settle
these disputes and allow them to
continue with no end in sight” A

little while agp I think a statement
wag placed on the Table of the House
saying that there were 157 projects
which were outstanding because of
inter-State river waters d.spute.
They take pride in the fact tha: they
succeedeq in getting eight of them
out of this list; instead of being de-
layed they are going to be taken in
hand. But what about 149 more pro-
jects which cannot be taken on hand
and there is no knowing when they are
likely to be taken up. One project
which seems to me very important is
the Narmada project and it is a
great pity that it should have been
held up for so long. as many as 18
years. 1 do not propose to say more
about that, however, because it has
been referred to & tribunal and it
must take its course. I appreciate
that. But even there, ig there no way
in which the all powerful Central
Government could bring in all the
parties together and bring about a
solution much earlier exactly a3
they managed with regard to eight
projects? Even if you leave Narmada
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out, why do, 7910t thke & hand. ia.
winging Mamhn End
1 e vemaining 10t ™

about. an agreemant among, the
natake, Tamil Nadu and Kerala Gov-
ernmavts, byt within a few days it

You claimed that you hag brought
Kar-

in the salution of these inter-State
river disputes? Do they think that
they are of no importsnce? Since
these 149 projects can provide frri-
gation water {g several million acres
of land, these disputes merit the
highest importance. 1 consider this
ought to receive your most earnest
sitention.

Further, the Government does not
appear to attach much importance to
the proper use of water. The prob-
Jem to using the water in the most
economical manner possible hag not
been given enough attention and the
resuly is that very often the projects
are ready, but the water which is
already in the reservorr is not car-
ried to the fields. Then, when it is
carried to the fields, the farmers are
not taught how to utilise the water
to the last advantage with the result
that a very substantial quantum of
the whter is wasted, which results
not only in depriving other farmers
who need the water and are ready to
use jt, but actually it also does harm
to the soil by increasing its salinity.
Knowing all this should it mot be
the bounden duty of the Govern-
ment to gee that the proper use of
water is taught to the farmers,
insisted upon? There is8 no reaon why
Covernment should not make water
more costly, the water whigh they
manage to bring and make available
to the farmers after spendng a jarge
amount of money. What harmi would
thete be in fixing water rateq ot a
level wheh would make the farmet
fenlse that he must use that water
sparingly, correctly angd at the right
time? Wherever water i3 elwm at
responable prices, not v
e, e furmer takey Jregt onre

to:-wse that: he. dosy. 10t Yante: i, but

e
i
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It is true you have extension ser-
vices, but these services, believe me,
are not doing their job ag it should be
done You claim to have covered the
entive country with more than 5,000
blocks, but these services do not car=
ry their advice ang guidance to the
small and marginal farmers at the
right time and in the way in which
it ought to be done.

I would finally say only one word
regarding the small and wmarginal
farmers for whom you have develop-
ed schemes Have you considereg to
what extent, apart fram spending
the money allotted you have achiev-
ed satisfactry results in this fleld?
I have reagon to belleve that the
return you have got is very lttle.
1 have no doubt that the bulk of the
money hay been spent more in the

of the verious schemes intro-

duced with grest Sanfare than in
that the benefits intended

reach the small ang marginal farmer.
The achievernent is very little in
terms of increased agricultural pro-
duction. Although you ':f‘ -griculs
ture is being given the highest prio-
rity, even on these special schernies to
you have su g
olal cuts. That means, Whatever ad-

vammmm; have originally
wught to gain nqu
mﬂmmmm d
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worth whils insisting upon. I once
again suggest that thege factors may
be paid greater attention, 8o that
agricultural production may increase
1o the maximum extent possible.

SHRI KRISHNARAO PATIL (Jel-
gaon): Sir, while I support the De-
mands of the Minisiry of Agricul-
ture and Irrigation, I would like to
make a few observations. Agricul-
ture is the vital sector of our eco-
nomy. 1 must express my satisfac-
tion and offer compliments to the
Government for facing the most cru-
cial ang complicated problem of ris-
ing prices. Sir, it we take into ac-
count the last year's economuc back-
ground of our country, every cons-
cious citizen would defimtely admit
that the trend of rising prices was
alarming and it was a great challenge
to the country and to the Govern-
ment But it ig a matter of pride
for us to see that the reverse graph of
prices. partwcularly the prices of
foodgtuffs, is also easing the situation
and showing a downwarq trend in
prices. This is a great achievement,
for which I must offer my compli-
ments to the Government.

Going through the various reports
of the Mimstry and examining the
balance sheet of agricultural economy
one thing by way of conclusion s
certain and that is. the future of
Indian economy will be depending
mainly on nature, i € climatic con-
ditions at least for some years to
eome. So far as the irrigation poten-
tial and utilisation are concerned, I
entirely agree with the basic views
«expressed by Dr K. L. Rao He said
that the total irrigation potential
created in the country is not very
satigtactory In some of the States,

the average irrigation potential is
very disappointing. The overall
average for the whole country is

about 22 per cent. But in some
Statés, the irrigation potential is as
16w as 7 or 8 per cent. If we take
into account the resources position of
4he various States which are having
this low averige irrigation potential.
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they will have to be put in a differ~
ent category, as the most backward
States. That is the basic thing. For
that the Planning Commission has
been giving top priority for some
schemes. The integrated area deve-
lopment programme, which has been
accepted by this House, is a step in
that direction. It hag been suggested
that if in some States there is some
bottleneck or some backwardness,
priority must be given to the schemes
in those States Some sort of balance
must be kept in view and imbalances
must be removed. That was their
approach. But that hag not been
actually brought into practice.

Coming to research in dry farming
technology, taking into account the
changing average rainfall in the
various seasons, they are thinking of
different cropping patterns in differ.
ent States We are expecting that
something will come out of jt. But
1 am sorry to say that the perfor-
mance of the extension service has
not been very satisfactory.

Then I come tp power and fertili-
zers ] can understand the difficule
ties in the matter of generation of
power by hydroelectric projects, be-
cause of the inadequate rainfall dur-
ing the course of the last three years.
But I fail to understand the perfor
mance of the thermal power projects
during the course of the last two or
three years, especially when we were
expecting something more during this
critical peried. I am sorry to say that
the thermal power projects have not
performed even up to 60 per cent of
the standards prescribed by the Gov-
ernment and the targets laid down by
the Planning Commission. This is
very disappointing. So, I would re-
quest the Government to tighten its
machinery for all public undetak.
ings. Particularly power and fertilizer
undertakings. When the country
has made a huge investment to the
tune of Rs. 6000 croves to 8,000
:;eores in these public undertekings,

people are expecting 00
substantial return. But we arg ':'Qt:",
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projects.
reason for thig is inefficlency. As a
solution for it I would request the
Government to tighten up the ad-
ministrative machinery.

Coming to the public distribution
aystem, I have nothing much to say
about it. The food situation has emsed
to sorne exient because some of the
Stutes have get up the public distri-
bution aywtem.

The real problem in the country is
not actusl shortage but the general
psychology of shortage deliberately
created by the vesteg interests in the
oountry. Government have alrcady
started taking action against the vest~
eg interests but the Government must
pursue them more vigorously, because
the vested interests are creating an
atmosphere of scarcity in the country.

Coming to the procurement of food,
I do not find any guidelines After
giving guidelineg to the States, the
matter is supposed to have been dis-
cussed in the NDC They have given
the guide-lines. But tt hag been ulti-
mately left to the discretion of the
State Governments to finalise their
programmes to procure foodgrains.
According to my information, it Is
not because of the shortege of food-
grains that the prcurement is not
actually gaining momentum. 1t iy the
liberal policy of the Centre which
has left it the discretion of the State
Governments, or the goodwill of the
State Governments, to procure fgod-
grains. It is & national problem. I
fail to understand why the Central
Government, while accepting the
responibility of giving work to the
needy workers and labourers and
supplying necessary foodgrains st
reasonable pricey to needy people who
aye Hving below the poverty line, is
sdopting 8 lberal policy in the mat-
ser of procurement of foodgraing by
leaving it to the discretion of the
Siste Governmenty to procure food-
grodoa.

1 bave dtullied this problem in some
of the Sinles. The targeta laid down

ag & whole that we will be in
tion to supply the

getting even 1 kg. or 2 kg. of food-
grains. It is not that the agricultur-
ists have not got the foodgrains with
them. It is the liberal policy of the
Central Government regarding pro-
curement of foodgrains that is res-
ponsible. It has been left to the dis-
cretion and goodwill of the States to
procure foodgrains. That i why the
State Governments are not very
keen about the procurement They
are just building the central paol and
the buffer-stock also.

In thig connection, regarding pro-
curement of foodgrams, I woulg like
to make on more point and that i»
abut pricing policy. We are not get-
ting the reqinred amount of food-
graing from the agriculturists becaupe
we are not payipg them adequate
price for the foodgraine, Some of
the people are wondering in the
country whether thus Government
has got any pricing policy. During
the last four Plans, have you got
any pricing policy which is supposed
to be based on economic parity? No.
That is the reply given That is very
disappointing. The stage has come in
the life of the country when we must
lay down very sound economic
principles for having pricing pelicy
80 that no section of the society will
have any grudge or any complaint
against the prices lajd down by the
Government,

Before 1 conclude, T would Mke to
touch upon one or two points regurd-
ing panchayati rej, cooperative move-
ment snd rursl development. These
are very important ingtitutions which
have been entrusted to this Minisiry.
Panchayst! raj, conparative foovement
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ang rural development were the very
favourite idess, dreams, of our great
leader Panditii. I do not think due
attention is being paid by this Minis-
try, by the Government, to these
institutions by way of giving” grants
of having programmes. The network
of coopergtives and panchayati ra) is
there. We have been Incurring a lot
of expenditure by way of salaries to
these people. But actually, they do
not do any work. There 15 ro work
for them. So also is the case with
al development programme Thesge
very important institutions so
far as the involvement of the people
is qoncerned They have to carry
out the responsibility to the country
at this very erucial time.

Regarding distribution  system, 6o
far as cooperatives are concerned,
they can carry out the responsibuily
for the distribution of essential com-
modities. If we assess the over-all
performance of thig Ministry, 1 think
we oan ssy that, hke any other De-
partment, the Ministry and its whole
net-work is suffering from neffi-
uenty This admimstrative neffi-
clency is there which the Govern-
ment should try to improve

P My final request to this Depart-
ment——particularly a5 1t 15 a very
important Depariment——would be that
Yhe demang of the iimes is the opti-
mum use of man-power, land, labour
and capital and if we basically neg-
lect thesa things and if we do the
job bapharardly, I think it 18 not go-
ing to help ue.

. deadnE (Tnia)  waw
ey, gavn dw glo-wars @3 o
gt dxt gl & stwrg W@
Mg g pra ta A S A ¥
vet gk gr wifg w g 27 wie
¥ % v ww & sl WY g AR
v 5 forw ag gwr & v et @
w wrw & fog wigd ¥ o fnix
oy § ¢ wrT g W G
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SHR1 S. P. BHATTACHARYYA
«{Uluberia): The food problem must
be considered as the most serious
national problem When the poverty
«©f our country is growing, unemploy~
Jment is increasing and prices are
rising, and the problemg cannct be
solved in a piece-mea] way, we should
consider where lies the main root of
sour problem and how to solve it.

At present whatever the Govern-
ment does for agriculture only serves
the interests of the big land lords.This
has been sccepted by the Planning
Commission. The Raj Committee’s
“Report says that ten per cent of the
-lamilles in the rural areags get twoe
thirds of the total agricultural pro-
duction. They are money lenders and
big land-owners,

In West Bengal the Government has
imposed a levy which is not sufficient,
‘but even that levy is not given by 171
Congress M.I.As. and nine Con-
geess Ministers. The big lend-owning
interests are crippling everything in
the agricuitural economy and in the
‘present siate of affalrs you cannot
solve the real agricultural problems
-of our country. That must be under-
stood. [Wihout solving the agricule
turs] problems of the rural areas
“where 80 per cent of our peaple live,
‘you cannot solve the unemployment
v any other national problem,

.o
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You need not dismigs it because {
is coming from an Opposition Mem
ber. Even American and Britis
economists have gaid the same thing
Miss Barbara Ward has written in 2
recent issue of Spar that in the deve«
loping countries with the developmint
of production, poverty is growing, un-
employment is increasing. She say2
that Japan by radical land reforms
has miraculously solved its national
problem and trebled agricultural
production. She further says that
India can solve its economic problem
if it undertakes radical land refurms.

Mr. McNamara with hie clear uti~
derstanding of the economic gitustion
of our country said a few months ago
that India must either undertake
radical land reforms or face an agra-
rian revolution.

SHRI B, V. NAIK (Kanara): You
are very lucky that there iz nobody
to object to that name here.

SHRI S, P. BHATTACHARYYA:

Even if an enemy says the truth, we
must admit it.

If all the lands of the big land-ow-
nerg having over ten acreg of wet
land or 15 to 20 acreg of dry land are
taken away and distributed among the
real tillers, the Scheduled Castes and
Scheduled Tribeg and the poor land.
less people and help iz given t0 them.
then our national economy can be
revived, These big land-owners may
take to industrial development. You
can understand that if the purchesing
power and productivily of the vast
masseg of our public is increased, our
agricultural production i3 bound to
increase, our industrial production is
bound to grow. Also this vicious eire
cle of price rise, of controlling food~
grains, raising their prices, kjiling the

will not exist, Our country wili be
put on a strong, healthy footing.

‘This is the situation which we must
consider snd for this reasom I sy that
radical land reform is the ouly solte
tion. Mere departmentel

v .
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and partial salutions will not belp us.
Not even research and development of
£ood seeds, fertilisers and water &
bank loan benefit us so long s you
do not undertake radical land reforms
sucoessfully hecause all the benefit
will go only to the hig owners. It
will only increase poverty, raise the
price of agricultural commodities and
create a dead-lJock in the total na-
tional economy,

So 1 ask the Minister to consider
the problem seriously and take the
help of the masses for putting the na-
tional economy on g proper and heal-
thy footing. Then our unemployed
young men will be able to get jobs
You need not give them jobs, they
will get Jobs when there i1s guffi.
cent development of agricultural pro-
duction and growth of the home
market They will not come to the
Government for jobs They will
have their own jobs according
to their qualifications and our
country can develop in a proper
manner

1 have many other things to say, but
1 shall put this problem only before
the Minister He may kindly consider
it seriously and let me have the ans-
wer and his views, 1 would bhke to
know whether he considers my pro-
pasal s logical. ] say, do not proceed
further 1n an illogical manner and do
not mtensfy the crims in the country,

SHR1 ANNASAHEB GOTKHINDE
{Sangl1): Mr, Deputy-Speaker. Sir,
1 must express my satisfaction over
the realisation by the Government
that the agriculture and irrigation
need top priority in the country's
economy and that has been envisaged
in the Presidential Address. It has
been stated therein—

“Meanwhile, the annual plan lor
1975.7 is being prepared glving
emphasiy to economic stability and
increased investment in crucial sec-
tors~~agricultural production, irri.
gation, fertilisers, power, steel, coal
and oil exploration.”

Simultanecusly, I want to pose a

question to the Government whether
they are serloni sbout the situstion

1015494 “

that is prevalling in the coutiry 1.e.
nearly 1/3rd of ihe crop avea in th

country is drought prons aren, As
many as 13 Steteg in the country are
having drought prone areas. I would
suggest that the merit of the Chief
Mmisterse of the concerned Biates
should be judged by the manner in
which guccess is achieved in making
these areas drought  resistants.
But the difficulty is about the
finances which have to be pro-
vided to these areag and for these
projects We are told that 54 dis-
tricts together with contiguous areasx
in ancher 18 districts have boen iden-
uified as chronically drought affected.
Many members {rom different States
have raised the question of identify-
ing similar areas tn the States and
firancial assistance. But Government
very reluctantly says: “Maharashira
State Government proposed exten-
sion of the coverage under the
drought prone areas programme,
but it has not bheen possible to
accept the same due to constraints in
resources,” My submussion js that if
the Government 1s alive to the prob-
lem and as has been mentiond in the
Presmident’s Address which I agan
Guote:

“Programmes under the Small
Farmerg Development Agency and
those for Marginal Farmer and
Agricultural Labour, drought prone
areas and the commang areas ere
being accelerated ”

1 emphasigse the word ‘sccelerated’.
But there 1s a difference between
what hag been stated in the Presiden-
t1al Address and the reasons given for
not extending the coverage of this
particular scheme to certain areas
because of psucity of funds. Why is
this contradiction?

While dealing with this programme
of drought prone areas some difficul-
ties have been experienced by the
people They gre thinking in terms
of water sheds to be selected Jin cach
fahsil for operation of the -
ramme The unit of gperstion will
a water-shed which can be described
as a catchment scen of drainsge ays~
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tem of nalas and rivulets, No bank
branches ate located in gome of these
areas which is a pre-requisite for the
purpose. I would gugegst that this
«wondition of the availability of a
branch of bank for selection of water-
shed should be done away with The
nationalised banks must ag g princi-
Hle open their branches in such water-
shed areas. and charge lower rate of
interest from the cultivators with a
weaker fonting.

My second suggestion is that pre-
ferential rate of interest should be
charged from the agriculturists who
@re residing in these drought prone
urens. I hope that Government would
uliimately feel the necessity of recog-
mising additional areas from Maha-
rashira State that are drought prone
and provide adequate financinl assise
tance to them.

My third point is regarding the
World Bank's assistance to such drou-
ght prone areas, We are told that up.
til now the World Bank have agread
to finance six projects iz, Ahmed-
nagar and Sholapur in Maharashtra,
Jodhpur and Nagpur in Rajasthan,
Anantpur in Andhra Pradesh and
Bijapur in Karnataka u *der the drou-
ght prone araas progiarme, with a
total of Rs 35 millior <’read over a
period of 5 years There should be
some norm for selection of the drou-
ght prone area 1 would request the
avthorities cnncerned to have a look
at the map of the two States—
Maharasbtra and Karnataka—in which
Sholapur (Maharashtra) and Bijapur
{Karnataka) fall. My Constituency
‘Sanglj falls in between these two dis-
4riets I know not why my Consti-
tuency (Sangh) which too had already
‘been declared as drought prone area
should be excludeq for the purvose of
giving benefits of the scheme which
are being given to Sholapur (Maha-
vashtra) angd Bijapur (Karnataka),

We are told that some projects have
teen recommended for assistance to
the International Development Agso-
clation. I am glad that so far the
mujor beneficiary State has been the
Andbre Pradesh in this respect,

There are two pmjects, for Godavarl
Barrsge Project a sum of $45 muillion
has been sanctioned for the purpose
of agsistance and another is Pocham-
pad which hag received assistance
from the World Bank or International
Development Associations of the tune
of $39 million. Even though conced-
ing that it 13 a ma,or beneficiary, 1 am
glad While complimenting the
Andhra Pradesh Government for have
ing secured a substantial amount of
this assistance, I submit that the three
projects from Maharashtra—Warna,
Kiuishna and Bhima the locations of
which have already been approved and
which are going to benefit the drou-
ghit-prone areag in Maharashtra sheuld
be seriously considered for getting the
immediate assistance from the Inter=-
national Development Association,

Yestrday I heard Dr. K L. Rao
propagatitig his theories and urging
the Central Government to give an
additional amouny of Rs 250 crores for
completing some 13 or 14 projects
which are in an advanced siage of
construction, 1 have no objection to
it but what about our suggestion for
removing the imbalances in the irriga-
tion potential created in different
States? Madhya Pradesh and Maha-
rashira which together constitute
nearly one-fourth of the country’s
crop area have the least percentage of
yrigation—one to the tune of 8 per
cent angd tha other 11 per cent. I sug-
gest that Government must do evry-
thing to remove these regional im=-
balances in the growth of jrrigation
potential and must give weightage to
those States which are lagging behind
in thig particular aspect.

We are told that in the last season,
the statutory minimum cane price was
fixed at Rs. 88 per m.t. linked to a
recovery of 85 per cent, Since then
there have beep substantial increasea
in the prices of inputs ag well ag in
the prices of other competing agri-
cultural crops, On the bass of in-
crease in prices of wheat, paddy,
cotton ete, the minimum cans
price on parity level ‘asle .,

Lug,
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works out to Re. 125 per metric
tonne of sugarcane with 8.8 per cent
retovery, Besides, there bave been
increases in the prices of fertilisers,
paticides and other inputs. So, I sub-
mit that the minimum cane price
needs to be revised to Rs. 180 per
metric tonne of sugarcane with 8.5
per cent recovery. Government is
professing that they are giving in-
centives to the sugarcane growers and
doing everything to see that this
industry flourishes. Yesterday I heard
a member from Andhra complaining
that Maharashtra Government is
encouraging growing of commercial
crops. It is not whole truth. Maha-
rashtra has ideal conditions for
sugarcane growing and therefore,
every effort must be made to see
that this arop is grown in good
conditions.

Coming to sugar exports, 1 submit
that this year Maharashtra contemp-
lates to produce about 13 lakh tonnes
of sugar compared to last year's 9.5
lakh tonnes. This is a good achieve-
ment. 1 request that while consider-
ing the export of sugar, the Govern-
nent of India must select Maha-
rashira for priority in supPlying the
sugar for export because it is situat-
ed in a particular vantage position.
So, instead of collecting sugar from
other States, Maharashtra should be
given thiz opportunity.

14 hrs.

It is stated that from this year the
factories are statutorily requred to
ahare 50 per cent of their excess
realisation from the sale of free
sugar with the cane-growers by way
of additional incentive. Taking into
consideration the exorbitant increase
in the cost of production of sugar-
cane and with a view to give further
incentives to the cane-growers 1
would suggest that a method should
be formulated whereby the cane-
growers would be sllowed to shure in
the profits acoruing either to the Gov-
ernment or 1% the factories from {he
contemplated export of sugar.
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Much ig sald about the Agriculiural
Prices Commission ang its way of
arriving at the price. 1 personally
hold some five acres of land. 1 am
prepared to hand éver this Jand to
any member of the Agricultural
Prices Commission. Let him cultivate
this land in the way he likes and.
taking into consideration the cost of
production, fix a remunerative price
which the cultivator should get.

Lastly, a word about the Food
Corporation of India and its working.
The medical expenses incurred by
the employees of the Food Corpora-
tion in the year 1072-78 was Rs.
223.80 lakhs and in 1973-74 Rs. 220.76
lakhs. The overtime allowances
paid to the employees in 1072-T8
came to Rs. 107 and odd lakhg and
in 1973-74 Rs. 125 and odd lakhs.

MR. DEPUTY-SPEAKER: From
the medical expenses that you have
read out it looks gas if it is a Sick
Corporation.

SHRI ANNASAHEB GOTKHINDE:
The Food Corporation hag some 50,000
employees. So, on an average every
employee gets Rs. 600 per year by
way of medical expenses and another
substantial amount by way of over~
time. Actually, the burden of these
payments has to be borne hy the
cultivatorg and the consumers in the
country. Every effort ghould be made
to reduce these expenses as much as
possible. When the cultivators are
not getting any overtime or other
allowances, why should these emp-
loyees alone be paid such allowances?

With these remarks, 1 support the
Demands for Grants relating to the
Ministry of Agriculture apd lrriga-
tion,
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SHR1 MOHANRAJ KALINGAR-
AYAR (Pollach1) Mr Deputy-Spea-
ker, Sir, 1 nse to speak on the De-
mands for Grants in respect of the
Ministry of Agricullure and Irnga-
tion From the President to the
Members of Parhament they have
stressed, from different angles, the
impoitance of agriculture and food
specially at this  eritical  juncture
through which our country iz  pass-
ing Even the Farmers' Forum of the
Congress Parhamentary Party has
condemned by saying that the Gov-
ernment’s policy is an  anti-farme:
and anti-production oriented farm
poltcy and should be condemned 1
fully support them

In 1974-73, 1f you compare the
original estimates ang the revised
estimates, you will find that crores of
rupees have been surrendered under
different Demands It 1s & matter of
severe condemnation that, under
Demand No 7, rural development, a
sum of Rs 560 crores has heen sav.
ed. In 1973-74, under that demand,
& sum of R8s 6 53 crores has been
surrendered I cannot understand
why thiy money could not be utilised
or spent for rural development Do
you mean to say that the rural deve-
lopment hus been completed and that
the money bas lo be returned? I
would like the Minister to explain it
from different angles as to how
tily money was saved and returned

wak v A
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when still s0 much of work is pend-
ing In this Budget, under the
demand, rural development, a sum
of Rs 37 crores has been asked But
at the same time they are returning
the money without utilismg it At
this rate, will the Government be
able to utihse this amount during
thig year at least?

Smuarly, under the demands,
fisheries, animal husbandry, dairy
development, forestry and agricultural
research, a sum of Rs 20 croreg has
been surrendered in 1974-75 I would
hke to have a reply from the hon.
Minister whether all the demands 1n
107475 for hsheries, ammal husban-
dry dairy development, etc, have
been completed You will, therefore,
agree that what the ruling party mem-
bers, Mr Nathu Ram Mirdha Pres:-
dent, ang Mr D Desai, Secretary,
have said i1g true They have rightly
said that 1t 1z an anti-farmer and
anti-production policy I do pot know
how Government hag reacted to the
cniticism of these members

Comung to their sugarcane policy,
they have kept the price of sugarcane
low to help wome sugar magnates at
the expense of the farmers ] want
to hnow whethe:r there is any under-
hand dealing to keep the sugarcane
price so low Even after spending
Rs 2951 ciores during the years
165174 70 per cent of the area is
not under cultivation For cultiva-
tion we aie stil] depending on rains.
If all the 70 per cent of the area 13 to
e brought under cultivation, has
the Government worked out a pro-
gramme 1o find out how much more
money we need” The next point is
about the valug of muney spent on
flood havo~ Fiom 1953 to 1974, the
loss on account of floods 15 of the
order of Rs 3,500 crores During this
period, the Government hag spent
Rs 3% croreg on flood control mea-
smes  Experts have suggested that
the flood waterg should be diverted
down south, in order to stop the havoe
1o people and property which the
flong causeg every year, and to save
spending by the Government. How
far has this project been dincussed and
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prooeeded with? Some years ago, a

news item had appeared in the papers.

When Russian techmical adviser in

the Bhilai steel plant returned to his

country after completing hig assign-

ment in India, his friends there felt

that he had suddenly become holy and

religious. They asked him: “What

happened? You are supposed to be

an atheist; how did you become a

religious man?” He replied that he

had developed faith in God after he

had seen how Indians managed to

survive in thie midst of a whirlpoo] of
miseries. Thig is an example. Due to

non availability of fertilizers at the

appropriate time, rural farmers are

suffering at present. If you want, I
can give you that newspaper cutting.

When we come to river projects, we

fing that many such projects are

pending because of a misunderstand-

ing or of different Stateg fighting for

water, I think this 15 the time when

the Centre should come n. Why is

the Government shy to nationalize the

rivere. They are happy to see the

State Governmentg fighting—] do not

know with what motivation, whethe:

it is political or any other When our

country ig going through an acute

erisis on the fooq front, the Centre is

. keeping silent and 15 etill trying to
formulate thig Cauvery River Autho-
rity and to form a comrmittee and put
a common wman to decide these
matters. They are wusting so much
time when so many projects are pend-
ing. I think this will lead to more
problems—noy only political; and
agriculture is suffering s lot. I would
Yike to ask the Minister: *“Due to
these river disputes amongst the three
States, viz, Karnataka, Kerala and
Tami] Nadu, how many of the projects
are pending with the Central Govern-
ment—gince these disputes have not
been seftled? I now come to the next
t, viz, the import of foodgrains

In the light of what 1 have stated 80
far, I am sure that the import of food-
graing would continue increase, Dur-
Ing 1974 we have imported food-
graing worth Ra. 332.72 crores. Even
duping 1970.7) when the sgrisulturs]

‘touched the pesk of 108

tohnes we imported 8331
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lakhs tonnes of  foodgraing, This
goeg to show that our minimum
annual requirement of foodgraing is
roughly 150 mlilkion tounes. 8o
the target st the end of the Fifth
Plan is set at 140 million tonnes
per annum &nd I do not know
whether this will be possible to
achieve if the Government continues
to neglect agriculture,

Before I conclude, I would like to
suggest a few pomts,

(1) As demanded by the ruling
Party Members themselves, wviz,
Shri Mirdha ang Desai, the anti-
fanner and  anti-production-oriented
policy of the Central Government
should be given up.

(2) The inter-State river water
disputes should be settled as soon as
possible, bearing in mind the nation's
interest and not the inleresiy of a
political patty

(3) The irngation projects pending
with the Centre for so many years
awaiting their approve} should be
cleared as soon as possible,

(4) The money allocationg for agri~
cultural development 'must be utilized
m full. Lastly,

(5) the need of the small farmers
and the problems of the agricultural
labour must be the focal point of all
agricultural planning

THE MINISTER OF STATE N
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN)' lam verygrateful
to the Memberg who have spoken and
made such useful suggestions for ime
proving our agrculture. In this
debate, my senior colleague, 8hri
Jagjivan Ramji and Shri Shindeji
would be intervening later on snd,
therefore, I do not propose to take
very much time of the Housa,

1 would like to intervene in this
epecially because yesterdny during
hig speech one of our very  senfor
Members, Shei D. N, 'ﬂ‘v:zy mede
some desparaging resoqs! ,
our Indian mu:ct )
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Besearch eng alio  regarding Dr.
Bwaminathan, the Director-General
of ICAR, personally. So, I felt very
sorry that a senior parliamentarian
of hig standing should have indulged
in euch hnzuage in which he said
that the Indian Council of Agricul-
tural research is not an agricultural
research institution but a propa-
gonda institute and he also said
tiat ouy seientisty were doing some-
fhing which was bringing disgrace to
thig country. Sir, I felt very hurt by
these remarks and, therefore, I have
been impelled to intervene. I am no
scientist and would not hazarad any
personal opinion of mine, Shri
Tiwary had brough: and presented
to this House some papers, especially,
& magezine entitled ‘Science and
Culture’ which ig brought out from
Calcutta, It is one of the leading
scientists’ papers, He made references
1o this. Thig paper coming out from
Calcuita has thoroughly condemned
the article on which he placed his
reliance for criticising our Indian
Counci]l of Agricultural Research and
Dr. Swuminathan.

This magazine has condemned tihat
arlicle which was brought out by. ..

MR. DEPUTY-SPEAKER: The
whole thing iy very unfortunate. We
can discusg the Institute but when we
discusg the personality of officers, it
becomes very difficult. I cannot
pravent you if his name was men-~
tioneg vesterday and you want to put
the record straight. It is very very
unfortunate.

SHR] SHAHNAWAZ KHAN: Sort
Tiwari based his criticism on an arti-
cle written by one Mr. J. Hanlon
entitled “TOP FOOD SCIENTISTS
PUBLISH FALSE DATA” m the
British Journal ‘New Scientist’ on
November 7, 1874. Sir, here are the
opiniong of some of the most eminent
agricultural sclentists in the world
and 1 would like the House to make
thelr own judgement. Prof. V. V.
Kitvostova end Prof. G. F. Privallov
of U.8.8.R. Academy have stafed
‘abost this article that “Dr. Hanlon’s
% ig barmful us it vituperates a
$ood mclentist und discredity the use-

.
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ful activity of the experimental
mutagenesis growth of F.A.Q)
1.LALALB.A.” The article further
goes on to say ‘whether the same
Journal hag ever meted ou! the szme
treatment to any of the First World
Scientist, We hope that this is not an
example of the introduction of racial
feelings in science or the birth of a
trend towards scientific imperialism.
That some ulterior motives lie behind
the attack can be assumed....”

In g letter written by Noble Laure-
ate, Dr, N. E. Borlaug in the famous
Wheat Breeder ang Dr. R. Q.
Anderson to New Scientist is reveal-
ing They have said “Dr. Swemi-
nathan, in our opinion, is one of the
world's most effective agricultural
scientists, educators and administra-
fors...... ”

After these remarks of the most
renowned word authorities, 1 need not
say anything more about this.

The House is aware that thig matter
of the Indian Councii of Agricultural
Research has been discussed at length
in this House. On 12th November,
1973, a statement was placed on the
Ta™le of the House by the then
Minister of Agriculture Shri Fakihru-
din Ali Ahmed. Full facts regarding
the Enquiry Commitiee which was
asked to go into ils affairg were placed
on the Table of the House. You are
fully aware of these proceedings and
this matter to which reference was
made by Shri B. N Tiwari was also
entrusted of that Enquiry Committee.
The Enquuiry Committee went into
the detnilg to find out whether there
wag any substance in an allegation
that was made. That Committee also
came to the conclusion that there was
no substance whatsoever. We have
carried out the recommendationg of
the Enquiry Commitiee and the recom-
mendations made in the Gajendregad-
kar Commission’s Report. Indian
Council of Agricultural Research has
been thoroughly re-organised. Ip the
re-orgenisation of the Indian Coumcil
of Agriceultural Research, the pay
scales of agricultural sclentists snd
technical personnel employed in the

4
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Department of Agriculture have been
revised, After the recommendatims
'made by the Third Pay Commission
modifications, wherever necessary,
have been made. The working condi-
tiong bave been improveg very con-
siderably and a new service called
Agticultural Research Service with
scales renging from Rs. 550--800 and
ending with Rs, 1800—2250 hag been
introduced and there may also be
posts in higher grades going up to
Rs, 3500. And therefore, as it will
be seen, we have carried out con-
siderable improvement in the service
conditions of our gcientists and 1 am
sure that with the coming into force
of this new service of scientists, if
there was anything wanting, that
sort of deficiency would be made up
A number of hon Members sad
that research wag stagnant and that
during the jast few years nothing new
has been done Sir, I am sorry, I
cannot agree with those remarks The
ICAR hag a large number of agricul-
tural research institutes under it and
they are all doing various research
activities in their own fields, eg we
have Arid Zone Research Institute, the
Vaterinary Research Institute and
Grasslands Research Institute. We
have got about 21 or 22 of them ir
our country and they are all carrying
out very useful research in their
own respective flelds In the seed
production fleld we are evolving new
varieties They have done exceeding-
ly goog work  They have evolved
new varieties of wheat known as
Arjun and Pratap which are highly
disense-resistants  And similarly we
have evolved new varieties of paddy
which are resistant to many new
diseases which have done iremendous
damage to our crops  And, conti-
nuously we aré carrying out research
not only on wheat and rice, but on
millets and other tuber crops and the
resulls are grestly appreciated not
only by the people in our couniry but
by the sclentific institutions all pver the
warld.

Recently I had the privilege of pay-
lag % vist 1o the Djternatiomd Rice
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Ressarch Institute i Phillipines and
I met the Director of the Institute
there, The International Rice Re-
search Inatitute in Manila hat a name
al] over the world. When 1 went thete
1 was pleasantly surprised to see
large number of youny Indian scien-
tists working in the institute and the
Director of the Institute had very
high praise for our scieniists who are
working there. Our scientisty are
doing, exccllent work in all these
institutes and I am sure that they
deserve the appreciation from this
House They work hard and, whether
they are working m the field of agri-
culture or any other field, nuclear
field, or in the fleld of metallurgy or
something else, our s~ientistg are doing
extremely weil and 1 am sure en-
couragement from Memberg of
Parliament would go a long way in
huilding up the morale of our people.
Conversely, Sir, any dwsparaging re-
marks by Members of Parliament
hased on reports or some letterg—
may he from some people who are
prejudiced against these people,~—
would not do any good and we should
not place any reliance on those things

1 do not biave '‘much time to go into
greater detar’s about the work that
has been done by the Indian Couneil
of Agricultural Research But, I
would, however, request the hon
Member; to just walk acrosg the road
and visit owr Exhibition which is
being put uyp by the T C AR, just
opposite 1o Rail Bhawap where the
inguiry office has been opened. If
they visit it they will find a bird's
eye view of the activities of the Indian
Council of Agricultural Research 1
um sure all of them will find it very
interesting, particularly, the wutilisa-
tion of solar energv which has been
evolved by our Arid Zone Research
Institute and their many other re-
searchey which are available for them
to see 1 hope the han. Membery of
Parliament woulg take the trouble of 4
visiting our Exhibition,

A word shout sugsr. A very large
number of hon. Membiery have spoken
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dbout the price of sugar and the need
{or e nationalisation of sugar indus-
tries 'The House 15 aware of the re-
port of the Sugar Industry Enquuy
Conrmission which hag been received
by Government The s4me 18 receiv
ing very careful consideration of the
Government The House 15 also aware
that the report of the Commussion 18
not unanimous There are very many
important fartors whidy are to be
taken into consideration Govern-
men 8 algo giving ity utmost con-
gideration t{o the recommendations
made by the Sugai Enquuiry Com
mission

Regarding natonalisation of sugar
industries, I would say that 1t may be
done only by Farliament of this coun-
try When Governvuent decides .
take such a step, this House will be
taken into full confidence We ud
been receiving many complaints from
difterent States thiat -ome millow ners
are not at all falliug in line and that
they are not agreemg to pay a remu-
neiative price to e farmers

Ag the llouse 1s aware, the statu-
tory mimimum prwe fur the sugar-
cane has beep fixed at Rs 850 per
quintal for 85 per cent recovery with
a preymum at 10 paise per quintal for
every 01 pe; went recovery, above
8 5 per cent on {ful] proper jointly
basis, However, by negotiationg the
millg are paying ligher than the mim-
mum price For instance in  the
western UP, mills are paymg
Ra. 14 50 per quintal But, m certun
States, the wullowners have not
agreed to enhance the piice of sugar-
cune gver this  In 1970 the U P
Government wanted the Government »
permission to go ahead with taking
over of yome mills  We had informed
thepy that they wele competent to
undertake legislation for acgusiion
of indlvidus} sugar undertakings with
the prior assent of Central Govern-
ment.

ﬂ.ﬁ Government hag taken the
They have shown the way
n H% to the other State Govern-

1975-78

mentg if they consider necessary, to
go ahead and take such action, as
they consider appropriate, for ac-
quiring the mills which are not be-
having properly or which are not
1unning properly

Regaiding the oter 1ecomumenda-
tions, we have accepted three reccm-
mendations of the Bhargava
Commission—one 15 the fixation of
the basic recovery at 8 5 per cent
per quntal and secondly allowmng a
premium i cane price for higher re-
coveries, on full proportianality basis
and thudly, sharing equally of higner
realisationy from the fiee-salg sugar
between factories and canegrowers
Even where the factories have not
agreed to pay higher price, later ¢n,
they will have o part with half the
excesg realisations from the sale of
{iee sale sugar  Therefore, we hope
that even where the factories have
not agreed imtually to pay higher
price, the cane growers would get
higher pr1 ¢ for their (ane

SHRI BISHWANATH ROY
(Decria)  Sn, in this connection I
would hke to put thig question to the
hon Min ster Eartier Goverrrment
have promsed profit sharing with the
kisans  But this has not been mm-
plemented I would lhke to know
whether 1t will be implemented

o T ® W AW W
T W A § WX g e W
¥z g wedt aw @ § 1 NS w
fovea @t wf ot awfs ez fafie
st a§§, Afen swanied fs
ez fafirz 78 wrolt o1 firwmt o
F¥fr gt 3T &Y S

oft #wr Tag (=) @ w7 InC
WY ¥ 100F0T WA ¥ s Iy
Tt d 7w fas o ooy wiw forr
g WX oy W § fe o wen
¥ ! ow ge fa T3 50, 50 Ww
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Ry & WeR, o9, o WOy fr
Bt et wr oy W ¥ e wr
fiear W

o agrnw i s dar far ot
™R i fatltaw ¥ iy
oA § & oMy ¥ fir defy wfern
T &7 oW gorTT, aveg @Y o §
Wregw afHR ¥ ow faw ST 45, 50
s aRTsH AT | qg A
o éfr yofaa ¥z FamA T 8
R AT I A W@ A Wy
¢ e vy & o € gW & W< frgm
w ¥WE gy wrr wifgg ) @d I
Mz fomrrof fTuiv § &
wrRary v of faell & arw ove atw
w0 w9y O o g § W arow
w1 g arrwT gt it o A
ot aF qawy 7 aw = Y fed
o & ow ad & sarar dur A qF §
o gh Ieitz § fr ¢ gw Wi ot s
w0

W, ¥ fog S § g
famerelY wr awrr §

w. anprerw & s feaar gw
¥ fooRt e oY fieg a1 9w & Wy
¥ W Qe w10 )

PROF MADHU DANDAVATE
(Rajapur): Sir, he has asked a specific
question whether arrears to the tune
of Ré 100 crores are still uncleared
To that, there Iz no specifie reply

SHRI SHAHNAWAZ KHAN: When
you talk of Rs 100 crores, you must
take info consideration the totsl
quantity which g involved. Rs 100
crores is nothing when yoa take inio
wcooumnt the crushing done by all the
mln‘ m w'

Mﬂﬁv&wﬁf Rs. g m

bmmdf Jymm 28

tnly ate in avrears in UP sud Bir,
and Re. 125 crores are in wrreary &ll
over the country 'What has the Min.
ister to say abouy it? I havy referved
enly to UP that Re 50 crores are in
arrears

SHRI SHAHNAWAZ KHAN: The
difficulty 18 that the Reserve Bank,

SHRI NARSINGH NARAIN PAN-
DEY Thig 18 not owm figure This is
ISMA’s figure

The Mimster has already caid tbat
certiicates  agamnst those defsultmg
mills are Leing issued I wollg like
to know, what action has been taken
by the Government so fa1 to realise
that gmount

SHR] SHAHNAWAZ KHAN The
RBI had fixed the credit hmit at the
same level as it was last year This
year there bha, been an excegg pro-
duction of aboug 7 lakh tonnes of
sugar  That 13 why the credii Lmit
ha, been exhausted The hen Min-
) ter of Agirculture hag taken up this
ma‘ter with the Finance Ministe: and
we¢ hope \ely soon some way would
be foung and the farmerg would re-
ceive their full payment for this )eat
1 admit that a long time before the
mills were taken over, some dues
have been pending but we are im-
presung upon these mills to clear alt
the dues

ot wrergw oy yrdn g fufirr
T4 ol Pefew ey # ol g &1
arw 7 frer & wrow ag o W
Dot} e vag & ke qeedy
& 9 arw Fevarrce § s go ol
vt & Sechwrn mifer # ye
R wr g khat ¥am
st @l

u‘mmnm:*mfm i

o T wv gy Rowly el & oo
Aol ool Nt & Py e 1 R
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. THE DEPUTY-SPEAKER: If the
- Minister  gives more streightforward
.. snswers, it would save him difficul-
. “ties and it would save me difficulties.

;" SHR1I'SHAHNAWAZ KHAN: Last
year - we exporied about 44 lakh
tonnes.  This year we hope to export
substantially more. The only reason
why I do not want to give the exact
figure is that it may have some effect
on the international market and price
may slump. 1 have the figure, but
T do not want to give it. But it is
-very substantial,

) One of the steps we have taken

because of shipping difficulties is that
we are going to store a certain
quantity of sugar as every port so
that as soon as shipping space is
- #wvailable, it is fully utilised.

“oot Shri Mirdha, who is Chairman of
S Ahé Agricultural Prices Commission,
" talked about the usefulness of
.. Baving farmers’ gervice co-operative
o societies. 1 fully agree that this is
. 8 very good thing in the interest of
" -fhfmers, We have already organised

‘50 smuch co-operatives. In this

“sonnection, I would particularly like
o say a word of praise to Karnalaka
Which. has done exceedingly well in
1. hope other Staies also will
their co-operatives in a much

. mv
 ‘fiumber of hon. members spoke
at -the  wesknesses .in the co
o m movement in the eountry

' get,choked. The RB] -
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out special studies in West Benm '
U.P. ang most other Stateg and is
taking remedial steps to improve the
working of co-operatives. )

A number of other hon. members
spoke about the small farmers’ and
and ‘marginel farmers’ development
agencies, we are pot standing still, .
In the Fourth plan, we had 87 of
these projects. In the Fifth plan, .
we would have 160 projects. 1 am
sure the tempo is building up; we
are laying great stress on develop--
ment of agriculture, minor irrigation,
cattle. We are giving due emphasis
to these. We are giving them due
emphasis. Seth Achal Singh - and
others spoke about improvement in
the breeds of cattle. In abnost every
block in the couniry we have
established what is known as artificial
insemination centre: and the country
cow can be crossed with the exotic
breeds. The result in some cases ig
exceedingly good. 1 hope thig move-
ment will catch on and farmers will
have cattle of high quality.

A number of hon. Members pointed
out that large tracts of land were
lying fallen because they were
affected by salinity or alkalinity. We -
have established a research institute
at Karnal and I should invite the
hon. Members to find sometims to-
visit that institute; they have done
exceedingly good work to reclaim -
saline and alkaline lands. Lands
which were more or less useless are
now yielding bumper crops. There
is a way of reclaiming such lands and
I think this movement can benefit the -
entire country. We are aiso-
reclaiming revine lands and other .
wastelands so that they could be
brought under cultivation, With -
these words, I am grateful to m
for this opportunity.

MR. mmun.smm We
shalt not take up the motion o! sm'l -
shyamnmdln mshra :




an Violent Incident APRIL 8, 1978 in Caloutta (Moin) 273

shall not take up another item, the
motion by Shri Shyamnandan
Mishra. !

We are postponing this discussion
11} tomorrow.

15 brs,

MOTION RE VIOLENT INCIDENT
IN CALCUTTA IN WHICH SHRI
JAYAPRAKASH NARAYANA'S
CAR WAS ATTACKED AND
SHRI SAMAR GUHA, M.P SUS-
TAINED INJURIES.

MR, DEPUTY.SPEAKER: We shall
not take up the motion by Shr
Shyamnandan Mishra.

ot wy fowd Fiwr: ga TeTA 9T
AR R fg 7w w1 W @

wg | Tgr w1 A gaw fAg Qo
qwET w18 NTIR % fFat g

MR, DEPUTY-SPEAKER: After
the hon. Mover has moved his
motion,

SHRI MADHU LIMAYE: Notice

MR. DEPUTY-SPEAKER: I do not
think that there is any need to be
hard and fast on this, You can give
it now.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr Deputy-Speaker,
I beg to move:

“This House deplores the recent
violent incident in Calcutta in
which Shri Jayaprakash Narayan's
car wag aitacked and a member of
the House Shri Samar Guha and
his colleagties sustained injuries.”

One had expected that a motion of
this nature and on this subject would
be brought up by the ruling party
itself and more particularly by the
Prime Minister who happens to be
the Leader of the House. In fact it
is the function of the Leader of the
House to rise 1o such occasions and
speek angd act on behalf of the entire
Houge symbelishing the unily and
concensus in the entlre House and

cerlain fundsmental values which
underlie our demooracy. But she
had not done so.

Qur regret at the Leader not rising
to certain occasions has taken the
form of a motion which we have
recently tabled saying that the hon.
Leader of the Houseis not performing
her functions. Perhaps the hon.
Members of this House are not aware
of the fact that many leaders of the
Opposition have, already associated
themselwes ‘with this motion which
is currently awaiting approval and
permission of the Chair,

One had however, thought that at
least on this occasion the Prime
Minister woulg not be found wanting
in performing her duty.

If any party should have the
greatest vegted interest in the rule
of law, it should be the ruling party
but that can happen only when the
ruling party happens to be of true
democratic intentions and character.
It 1s the fascist regime which wants
to destroy the system which throws
up that regime and it is the fascist
regime which is not nterested in
sustaining the rule of law. So if
anywhere the rule of law is found
to be in jeopardy or threatened,
1 think, it ix the duty first and
foremost of the ruling party and of
the Prime Minister to come fotward
with unreserved condemnstion of
such a threat. That has not happened
in this case and that does not seem
to be happening on any other
occasion t0o.

Here 13 Mr. Jayaprakash Narain
whom my hon. friends on that side
in seasom and out of seszon seem to
be condemning. They seem to think
that the only way to keep them
politically alive is to look nice in the
eyes of the Prime Minister and not
in the eyes of the people of this
country, They seem io forget that
they have their unbiliesl link with
the people of the country. It is not
enough that they piesse their masters
here; they must wot spesk against



